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 केन्द्रीय विद्यत विवियामक आयोग   
CENTRAL ELECTRICITY REGULATORY COMMISSION  

6th, 7th & 8th Floor, Tower-B, World Trade Centre, Nauroji Nagar, New Delhi-110029 
Phone: 011-23353503; Fax-23753923 

 

Petition No. 618/GT/2025     Date: 5th June 2025 
 

To             

 

The Deputy General Manager (Commercial) 

Meja Urja Nigam Private Limited, 

Meja Thermal Power Project 

P.O.-Kohdar Meja Tehsil, Allahabad-212 301 (UP) 

 

Subject:  Petition for revision of tariff of Meja Thermal Power Station 

Stage-I (2x660 MW) for the period from date of Commercial 

Operation of Unit-I (i.e. 30.04.2019) to 31.03.2024 after the truing 

up exercise. 

___________________________________________________________________  

 

Sir,  

  

  With reference to above subject, and under Regulation 28(10) of the CERC 
Conduct of Business Regulations, 2023, following additional information is required to 
be submitted on an affidavit, with an advance copy to the Respondents, on or before 
12.6.2025: 
  
Interest During Construction (IDC) and Incidental Expenditure during Construction 
(IEDC) 

a) In response to Commission’s direction in Para Nos. 60 and 68 in Order dated 19.5.2024 
in Petition No. 183/GT/2022 for furnishing the relevant details to carry out prudence 
check of the IDC calculations, the Petitioner has submitted quarter-wise details of IDC 
vide affidavit dated 26.2.2024. The Petitioner shall submit unit-wise actual IDC in Form-
14 in excel format duly certified by the Auditor along with the documentary 
evidence/details of the interest rates and the exchange rates pertaining to the various 
loans considered for the purpose of calculation of IDC and FERV. Also, submit the details 
of unit-wise bifurcation of Notional IDC. 

Liquidated Damages (LD) 

b) Complete details of the amount of LD recovered for the delay under the contract for 
different packages as directed by the Commission in Para No. 73 in Order dated 
19.5.2024 in Petition No. 183/GT/2022. 

Initial Spares and Capital Spares 

c) Auditor certified amount of initial spares at cut-off date as per the Annexure-3 with the 
break-up of actual Plant & Machinery cost and the complete list of the initial spares 
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capitalised up to the cut-off date and reconciled auditor certified amount of the initial 
spares. 

d) The Petitioner has submitted list of spares in Form-17 (Capital Spares) and requested 
to allow 4% of P&M in Initial spares and remaining as Capital Spares. Further, the list of 
Initial Spares and Capital Spares separately along with details of Capital Spares that 
form part of Capital Cost and those that do not, along with the number of items against 
each of the Capital Spares claimed shall also be submitted by the Petitioner. 
Furthermore, capital spares need to be claimed as per relevant provisions of applicable 
Tariff Regulations. The Petitioner shall also submit the reasons for claiming capital 
spares immediately after COD of the generating station. 

Additional Capital Expenditure (ACE) 

e) With regards to ACE where multiple/ incomplete regulations are mentioned, specific 
regulation clause for the claim is to be provided along with the technical justification and 
documentary evidence. 

f) Certify that the additional capital expenditure being claimed for the tariff period does not 
include any depreciation corresponding to assets earned/earning tariff at any of the 
generating stations, by way of IEDC.  

g) The details of the MBOAs claimed that are part of capital cost and MBOA decapitalized. 
Also submit under which head MBOA items/ expenses are claimed post COD of the 
generating station. 

h) Provide reasons for increase in the expenditure than that allowed by the Commission in 
Order dated 19.5.2024 in Petition No. 183/GT/2022 for the head of works- Right of Use 
– Land, Construction Tools & Plants, SG & Auxiliaries, TG & Auxiliaries, Water and 
cooling system, Electrical system. 

i) Provide details of the two works claimed under the head ‘Electrical System’ in Form 9A 
(Sl. No. 13 and 17). If these heads are different, rename and classify accordingly. 

j) Detailed computation of IDC amounting to Rs. 229.71 lakh claimed in FY 2021-22 under 
the head ‘Railway Siding & LOCO’ along with justification for the same.  

Return on Equity (RoE)- Income Tax Rate 

k) Copy of Assessment Orders (ITR in case Assessment Order is not issued) for the FY 
2019-20 to FY 2023-24. 

Interest on Loan (Form-13) 

l) A certificate that the rate of interest corresponding to each loan, as considered at Form-
13, is the actual applicable rate of interest, as per the agreed terms of the loan 
agreement, without adjustment of any kind. In case of any changes, submit revised 
Form-13. 

Fuel Related: 

m) Submit the Weighted Average Price and GCV of fuel in Form-15 as per Regulation 34(2) 
of the 2019 Tariff Regulations. 
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O&M expenses- Water Charges 

n) Year-wise and unit-wise actual power generation in MWh, audited computation of actual 
water charges claimed for the 2019-24 tariff period, including the actual quantity of water 
consumed by ‘plant’ and ‘other than plant’; rate (Rs./m3) charged by the State authorities 
along with copy of Government Notification for water charges; any other charges 
included in the water charges and the actual specific water consumption (m3/MWh). 

O&M expenses- Security Expenses 

o) The detailed break up of security expenses claimed, particularly towards ‘plant’ and 
‘other than plant’, along with the supporting documents, including bills, and security 
assessments made, and manpower deployed thereof, in terms of Regulation 35(1)(6) of 
2019 Tariff Regulations. 

Forms 

p) The following forms in excel and pdf format as the same are mandatory for plants with 
COD in 2019-24 tariff period: 

• Form-10: Financing of Additional Capitalisation 

• Form B: Break-up of Capital Cost for Coal/Lignite based projects (submit the 
Form-B strictly as per the format specified by the Commission). Also, link the 
ACE and Initial Spares to respective Form-9.  

• Form-J: Reconciliation of Capitalisation claimed vis-à-vis books of accounts duly 
certified by the Auditor and with details of values hardcoded in the excel format. 

• Form-P: Incidental Expenditure up to SCOD and up to Actual COD 

 

2. The Respondents shall file their replies by 17.6.2025 after serving copy to the 
Petitioner, who may file its rejoinder, if any, on or before 20.6.2025. The due date for 
filing the additional information and reply/rejoinder shall be strictly complied.  
 
3. The Petition shall be listed for hearing on 24.6.2025. 

  

  

Yours sincerely,  

  

          Sd/ 

 (Deepak Pandey)  

Assistant Chief (Law)   

  

Copy to:  

  All Parties  

 


